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PART IV

Md&ﬁmwmmroudt}rdl
Begolations madé by (he Governcy o Eee

The following- Act of the Gujarat Legislature having been assented to by the-
Gove_mor on the 30thi March 1963 is hereby published for‘gencral information.

M. G. MONANY;
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. XV OF 1963.

(First: published, after having received the assent of the Governor in lhe-
* Gujarat Governmment Gazette” on the 30th March 1963). - :

An Act: further to amend the Bombay Motor Vehicles
(Taxation !’aSSengers) Act, 1958.

It is hereby enacted in the Fourteenth Year of the Republic of India as
follows : —

1. () This Act may be called the Bombay Motor Vehicles (Taxation of Pas- ghort title
scngers) (Gujarat Amegdment) Act, 1963.. : and commen-

cement.
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(2) Tt shall come into force on such -date as the State Government may, by
notification in the Official Gazeite, appoint.

ﬁf‘;::fﬁegzr 2. In the Bombay Motor Vehicles (’I'axﬁtion of Passengers) Act, 1958 (here- Bom,
Bom, LXVIIafter referred to as the ‘principal Act") in section 3, for sub section (I), the ¢

of 1988,  following shall be substituted, namely :— 1088,

“(1) On the commencement of the Bombay Motor Vehicles (Taxation of gy,
. Passengers) (Gujarat Amendment) Act, 1963, there shall be levied and paid XV of
to the State Government a tax on all passengers carried by stage carriage at
such rate as would yield an amount equal to seventeen and one half per cent.
of the inclusive amount of fares payable to the operafor of a stage carriage :

Provided that Where such stage carriage plies exclusively within a municipal
area or exclusively on such routes serving municipal and adjacent areas as may
be approved by the State Government, the rate shall be such as would yield - -
such amount, not exceeding seven and one half per cent. of the inclusive amount
of fare so payable, as may from time to time be notified in the ‘Official Gazette
by the State Government.

Provided further that subject to such conditions as the State Government may,
by notification in the Official Gazeftte, determine in this behalf, no such tax shall
be leviable on any student in respect of one jourmey per day to and from
an educational institution attended by hml in the bona fide prosecut:on of his
studies.” :

W“:S’I 3. In the pnnc;pal Act, after section 9 the following new section shall be
9A in Bom. mserted namely Lem :

LXVII of ol

1858,

Bofuud of “gA. The Tax Officer shall refund to an operator in such manner as may
Payments. be prescribed the amount of tax and penalty (if any) paid by such operator in
excess of the amount due from him. The refund may be either by cash pay-
ment or, at the option of the operator, by deduction of such excess from the:

amount of tax and penalty (if any) due in respect of any other period :

»Provided that, the Tax Officer shall first apply such excess towards the
tecovery of any amount due in respect of which notice under sub-section (7) of
gection 9 has been served on the operator, and shall then refund the balanoe

Gf any).”.

FRINTED AT THE GOVERNMENT CENTRAIL FRESS, AHMEDABAD,
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PART IV o S
Acts ot the Gujarat Legislature and Ordmances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat chls]aturc. having been assented to by the
Governor on the 23rd October 1964 is hercby published for general information.

. '+ AXBAR 5. SARELA,
: : Secretary to the Government of Guijaral,
Legal Departinents -

GUIARAT ACT NO. 26 OF 1864,

_ {First published, after having received the assent of the Governoi in the
;o "Gujarat Governmem Gagerte” on ihe 28th October 1964). - ' _

An Aét fuslhcr to amend the Bombay Motor Vehicles (Taxation of
P’assengers) Act, 1958. -

It is hereby enat:led in the Fiftcenth "Year of the Republic of Indid as follovi's

t I. (/) This Act ‘may be called the Bombay Motor Vehicles (Taxatmn Of Shaut  title
Passengers) (Cujarat Amendmmt} Act 1964, ::;;immm

L ] .

(2} It shall come into force on such date as Lhe State Governmenl may, by
nutlﬁcanon in the Official Gazeffe, appoint. | Py
Boa, 2. In the Bombay Motor Vehicles (Taxation® of Passengeis) Act. 1938, in Amendinent
LXVII section 3, in the second proviso to sub-section {J), for the words “in respect of ofseotion 3 uf

Bom, LXVII
1988, One joutney per day to and from an educational institution attended by him in - 1958,

b

o . c :
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the bona fide prosecution of his studies” the following shall be substitut’cd,-
namely : — . '

“in respect of journeys not more than two per day to and from an educational
institution or any other place attended by him in the bona fide prosecution of
his studies or for undergoing any training in compliance with the requirements
of such educational institution,”

1

" PRINTED AT THE. GOGVERNMENT CENTRAL FRESS, AHMEDAUAD.
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PART 1V

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 15th May 1965 is hercby published for general information.

SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
4 Legal Department.

GUJARAT ACT NO. 13 OF 1965,

( First published, after having received the assent of the Governor in the “Gujaral
- -~Government Gazette” on the _l?jth May 1965.)

An Acl further to amend thc?Bombay Motor Vehicles ( Taxation of Passcngers )
s Act, 1958,

: It is hereby enacted in the Sixteenth Year of the Republic of India as follows ; —

1. (D) This Act may be called the Bombay Motor Vehicles (Taxation of Pas- ghort titls

sengers) {Gujarat Amendment) Act, 1965, and commen-
oement,

-

BT

(2) It shall come into force on such date as the State Government may, by noti-
fication in the Official Gazetfe, appoint.

2. In the Bombay Motor Vehicles (Taxation of Passenpers) Act, 1958, in sec- Amendmost

Bow. .

LIXVII tion 5, after the words “Government treasury” the words “or in such other man- :fm‘m b

loss, mer as may be prescribed” shall be inserted. LXVIT of
40 1058,

IP-Extrad 4 (Lino)

PAINYGD AT FTHE GOVERNMENT CENTRAL FRESE, ARMEDARAD,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor.
The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 30th December 1965 is hereby published for general information.
SUMANT M. VIDYARTHI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 37 OF 1965.

(First published after having received the assent of the Governor in the
Gujarat Government Gazette on the 31st Decemeber 1965.).

An Act further to amend the Bombay Motor Vehicles (Taxation of Passengers) Act,
1958 for the purpose of increasing the rate of tax on passengers
carried by stage carriages.

It is hereby enacted in the Sixteenth Year of the Republic of India as follows: —

1. (I) This Act may be called the Bombay Motor Vehicles (Taxation of g

Passengers) (Gujarat Second Amendment) Act, 1965. ﬁ'—'f
F-N41

(2) It shall come into force on such date as the State Government may, by ey
notification in the Official Gazette, appoint,

2. In section 3 of the Bombay Motor Vehicles (Taxation of Passengers) Act, Amendm: it
v, 1958, in sub-section (1), for the words “seventeen and half per cent” the words § Foen
I of “twenty per cent” shall be substituted, LXVII of
1958, : 1958,
128

I¥-FExatra=4] (Linn)

PRINTED AT THE GOVERNMENT CENTRAL FPRESS, AHMEDABAD.
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PART IV

Acts of the Guojarat Legisiature and Ordinances promuligated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 4th September 1969 is hereby published for general information,

_ K. M. SATWANI,
Secretary to the Government of Gujarat,

Legal Department,

GUJARAT ACT NO. 10 OF 1969,

(First published after having received the assent of the Govemner in the
“Gujarat Government Gageite” on the 6th September, 1969.)

An Agct further to amend the Bombay Motor Vehicles (Taxation of Passengers)
Act, 1958, for the purpose of increasing the rate of tax on
passengers cartied by stage carriages.
It is hereby enacted in the Twenticth Year of the Republic of India as follows: —

1. (1) This Act may be called the Bombay Motor Vehicles (Taxation of Passen- Short tible
gers) (Gujarat Amendment) Act, 1969. and cormen-

. . eament.
(2) It shall come into force on such date as the State Government may, by notifi-

cation in the Official Gazette, appoint.

Bon. 2. In the Bombay Motor Vehicles (Taxation of Passengers) Act, 1958, in sub-, .
{E.XVII section (I) of section 3, for the words “twenty per cent” the words “twenty three perof seotion
1958, cent” shall be substituted. % Xo% I};o?f.

a5 1858,
IV-Eztra-16 (Lino)
' PRINIED AT THE GOVERNMENT CENTRAL PRESS, AHMEDABAD
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PART IV

Acts of the Gajarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

" The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 9th December 1969 is hereby published for general information.

K. M. SATWANI,
‘Secretary to the Government of Gujarat,
Legal Department.

* : GUJARAT ACT NO. 18 OF 1269,

(First pubhshed after having received the assent of the Governor in the “Gu_mrar
Government Gazette” on the 12th December . 1969.)

An act further to amend the Bombay Motor Vehicles
. (Taxation of Passengers) Act, 1958,

1t is hereby enacted in the Twentieth Year of the Republic of India as follows :-—

1. (1) This Act may be called the Bombay Motor Vehicles (Taxation of Pas- Short title

sengers) (Gujarat Amendment) Act, 1969. and commene
(2) . It shall come into force on such date as the State Governmcnt may, by noti- coment.

fication in the Official Gazette, appoint,

Bom. 2. In section 2 of the Bombay Motor Vehicles (Taxation of Passengers) Act, | -
Lxmlyss (hereinafter referred to as “the principal Act”), after clause (3) the followmgfrm :s':(tl:::n :

1953 ‘clause shall be inserted, namely — 2 of Bom.
LXVII of
Cuj. X “(3A) “new capital area” means the area: comprised in the new capital within ‘%
: f{m - the meaning of . clause (¢). of sccthn 2 of the Gujarat' New Capital (Perlph;ry)

Control Act. 1960
LT ‘\'._. viae A L - ) ,lsl, s e b )
Iv—nxm—ss (Lmo} <
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:fm;':g;l:n‘ 3. 1In section 3 of the principal Act, in sub-section (I), for the first proviso, the

8 of Bom. following shall be subsututed namely :—
LXVI of _ .
1988 “Provided that where such stage carriage plies exclusively within the new
capital area or a municipal area or exclusively on such routes serving the new
. capital area or a municipal area and- also arcas adjacent to either of these
areas or serving the new capital area, a municipal area and the arca between
them, as may be approved by the State Government, the rate shall be such as
would yield such amount, not exceeding 74 per cent of the inclusive amount of

fare so payable, as may from time to time be nouﬁad in the Official Gazetre by
the State Govcmment”

PRINTED AT THE GOVERNMENT CENTRAL PRESS, AWMEDABAD
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THE BOMBAY MOTOR VEHICLES (TAXATION OF PASSENGBRS)
(GUJARAT AMENDMENT) ACT, 1971.

[ Act No. 10 of 1971]
|
Enacted by the President in the Twenty-second Year of the Republic of India.

’{f;;{f In exercise of the powers conferred by section 3 of the Gujarat State Legisla-
" ture (Delegation of Powers) Act, 1971, the President is pleased to enact as
follows ; —

L (/) This Act -may be cailed the Bombay Motor Vehicles (Taxation of
Passengers) (Gujarat Amendment) Act, 1971.

(2) It shall come into force on lst December 1971.

2. In the Bombay Motor Vehicles (laxation of Passengers) Act, 1958 as in
force in the State of Gujarat (hereinafter referred to as the “principal Act”), in
section 3, to sub-seciion (f), the following Explanation shall be added after the
second proviso, namely : —

“Explanation—In this sub-section, “the inclusive amount of fares payable
to the operator” shall not include the amount of additional tax payable under
section 3A.”,

3. In the principal Act, after section 3, the following section shall be inserted,
namely : —

“3A. (1) There shall be levied and paid to the State Government, in
addition to the tax leviable and payable under section 3, a tax on all passen-
gers carried by stage carriages, other than the stage carriages plying within the
arcas and on the routes specified in the first proviso to sub-section (I} of sec-
tion 3, at the following rates, namely : —

Where the exclusive fare does not exceed seventy six paise, nil;
Where it exceeds seventy-six paise but does not exceed one rupee and
fifty three paise, five paise;

Where it exceeds one rupec and fifty three paise but does not exceed two
rupees and thirty paise, ten paise;

Where it exceeds two rupees and thirty paise but does not exceed three
rupees and seven paise, fifteen paise;

And for every seventy-seven paise or part thereof in excees of three
rupees and seven paise, five paise,

Short, title
and corame-
nesment,

Amendment

of section 3
of Bom. LX
VII of 1658,

Insertion of
saction 34 im
Bom. LXVII}
of 1058,

Lovy of addi-
tional tax om
prasengers
carried

by atage
caTTiages.
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(2) Except as provided in sub-section (f), the provisions of this Act and
the rules made thereunder shall, so far as may be, apply im relation to the
additional tax leviable and payable under sub-section (/) as they apply in
relation to the tax leviable and payable under section 3.

Explanation—In this section, “exclusive fare” means the amount of fare cal-
culated after excluding from the inclusive amount of fare payable to the operator
under sub-section (J) of section 3, the amount of the tax included therein.”.

V. V. GIRI,
President.

N. D. P. NAMBOODIRIPAD,
Joint Secretary to the Government of India.
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REASONS FOR THE ENACTMENT

In order to raise additional resources to be utilised exclusively for the relief
of Bengla Desh refugees, the Government of Gujarat has proposed to levy
additional tax on passengers carried by stage carriages other than those plying
within the areas and on the routes specified in the first proviso to sub-section (f)
of section 3 of the Bombay Motor Vehicles (Taxation of Passangers)
Act, 1958 (as in force in the State of Gujarat), so as to yield a return of
5 per cent on the tickets of the value of rupee one and above. The present
measure is being enacted to give effect to the said proposal.

2. The Committee constituted under the proviso 1o sub-section (2) of
section 3 of the Gujarat State Legistature (Delegation of Powers) Act. 971
(35 of 1971), has been consulted before enactment of this measure as a
President’s Act.

B, D. PanDE,
Secretary to the Govt, of India,
Ministry of Finance,
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PART 1Y

Acls of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor,

The following Act of the Gujarat Legislature having been. assented to by the
Governor on the 16th August, 1972 is hercby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department.

GUJARAT ACT NO. 13 OF 1972,

( First published after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 17th August, 1972).

An Act further to amend the Bombay Motor Vehicles (Taxation of Passcngers)
Act, 1958,

it is bereby ecnacted in the Twenty-third Yeur of the Republic of India as
follows :—

1. (J) This Act may be called the Bombay Motor Vehicles (Taxation of Ezgft tit
Passengers) (Gujarat Amendment) Act, 1972.

somuen
ment.
(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazeite, appoint.

78
IV-Extra-22
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Amondment 2, In the Bombay Motor Vehicles (Taxalion of Passengers) Act, 1958 (here- Bom,
2}' ﬁ?ﬂ?n ® inafter referred to as “the principal Act”), in sub-section {f) of section 3, [or ihe of

LXVII of  words “twenty three per cent” the words “twenty five per cent” shall be substi- 1968

1058,

{uted.
Amendment 3 principal : “cact oot - e
fosction sa 3 In the principal Act, in sub-section (I} of section 3A, for the words
of Bom, beginning with the words “Where the exclusive fare does not exceed seventy six
‘{glﬁg.n of paise, nil”* and ending with the words “And for every seveniy seven paise or part

thereof in excess of three rupeces and seven paise, five paise.”. the following shall
be substituted, namely : —

“Where the exclusive fare docs not exceed seventy four paise, nil:

Where it exceeds sevenly four paise but does not exceed one rupee and
forty nine paise, five paise;

Where it exceeds one rupee and forty nine paise but does not exceed two
rupees and twenty four paise, ten paise;

Where it excecds two rupees and twenty four paise but does not exceed
two rupees and ninety nine paise, fifteen paise;

And, for every seventy five paise or parl thereof in excess of two rupees and
ninety nine paise, five paise.”.

ﬁfms“,f“ff‘f" 4. In the Schedule to the principal Act, for item No. (2), the following shall
senedauls

to Bom. be substituted, namely : —
LXVII of
1868, .
“(2) a municipality constituted or deemed to be constituted under the Guj-
Gujarat Municipalities Act, 1963,”. ﬁﬁgf

e

PRINTED AT THE QOVERNMENT CENTRAL FRESS, GAKDHINAQAR.
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- CPMRT IV

Acts of the Gnjarat Legislature and Ordinances prosulgated and
Regulations made by the Governor.

The following Act of the Gujarat legislature having been assented to bv (he
Governor on the 4th July, 1977 is hercby published for general informution.

S. L. TALATI,
Secretary 1o the Government of Gujarat,
I.egal Department.

GUJARAT ACT NO. ¢ OF 1977.

{First published after having received the assent of the Governor in (he
“Gujarat Government Gazette” on the 11th July, 1977},

An Act further to amend the Bombay Motor Vehicles (Taxation of
Passengers) Act, 1958, |

It is hereby enacted in the Twenty-eighth Year of the Republic of India as
follows: — '

1 FI) This Act may be called the Bombay Motor Vehicles (Taxation of skort title
Passengers) (Gujarat Amendment) Act, 1977. and commen-
roment,
(2) It shall come into force on such date as the State Government may, by
rotification in the Official Gazeite, appoint.

B
IV-Extra-15
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fféfl‘if,fiof 2. In the Bombay Motor Vchicles (Taxation of Dassengers) Act, 1958, Bon
9A of Bom. (hereinafter referred fo as “the principal Act™), secGon 9A shall be renumbered of
LXVID  of 4o coction 9AA and before scction 9AA as so renumbered, the following section 195

1958, .
shall be inserted, namely:-—-

i‘;‘::t'g ;:f YA (1) Where thie whole or poction of the wx payable (o the Staie
pay intereat,  Government in respect of any stage carriage in pursuance of section §, section
6 or sectionn 7 bas not been paid in time, the operator shall be liable to pay to -
the State Government simple interest at twelve percent per annum—
N JeEg
(@) on the outstanding sum of the tax payable in pursuance of section 5,
from the date prescribed under that section for the payment of such tax, and

(b) on the outstanding sum of the tax payeble in pursuance of section 6
or seclion 7, from the day next after the expivy of the period of Gfteen days
referred to in sub-scction (2) of section 9,

until the date of such payment:

Provided that the amount of inlercst payable under this sub-section shall in
no case be less than five rupees. X

(2y Where the whole or any nortion  of intorost pavable to  the State
Government in pursuance of sub-section {I) has not been vaid, the Tax Officer
shall serve on the operator a notice of demand for the amount of interest payable
to the State Government.

(3) If the amount of interest specified in the notice of demand served under
sub-section {21 is not paid to the State Government within {ifteen days from the
date on which such notice is served, the amount of Intzrest shall be recoverable
from the operator as arrears of land revenue, '

Vi, e _

(4) Notwithstanding anything contained i sub-section {(3), the provisions
of sub-sections (2} and (3 of section 9 shall, so far as may be, anply in rcspéct of
the recovery of the amount of intcrest specified in the natice of demand  served
under sub-section (2) as they apply in respect of recovery of the tax.”,

Amenidment 3. In section 2AA of the principal Act, as o renwnbered. -

of section

QAA of Bom o . NS
-LXVII  of (- for (he words and brackets “the amount of  tux and penally (if any)

1088. occurring at two places, the words and brackets “the amount of tax, penalty

and interest {if any)” shall be substituted:

(2) in the proviso, for the words, brackets and figures “under sub-section (7)
of section 97, the words, brackets, figures and letter “under sub-seclion () of
section 9 or, as the case may be, under sub-section (2) of section 9A” shall he

substituted.
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4. In clause (a) of section 10 of the principal Act,— Amendment
of seqtion 10
. of DBom.
(1) for the words “tax or penalty” occurring at two places, the words “tax, LXVIE of
penalty or interest” shall be substituted; 1968.

(2) for the word and figure “section 9, the words, figures and letter “*seciion
9 or section 9A” shall be substituted.

5. In sub-section (I) of section 11 of the principal Act, after the words and gmendment
figure “under section 9”, the words, figure and latter “or under section 9A” shall sz' scotion 11

. Bom.
be inserted. LXVIL of

1968,

PRINTED AT Ti(Ff GOVERNMENT CENTRAL PRESS, GANDHINAGAR.

i
r



Exira No. 19 REGISTERED NO. G/GNR/2.

A% 7R

The Guijarat Government Basette

EXTRAORDINARY

PUBLISHED BY AUTHORITY

Vol. XXIII] TIIURSDAY, APRIL 1, 1982/CAITRA 11, 1904

Separate .paging is given to this Part in order that it may be filed as &
separate Compilation.

PART 1Y

Acis of the Gujarat Legislature and Ordinances promulgated aud
Regulations made by the Governer,

The following Act of the Gujarat Legislature having been assented to by the
Governor on the 1st April, 1982 js hereby published for general informaticn.

J. P. VASAVADA,

Joint Secrefary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO, 19 OF 1982

(FFirst published after having received the assent of the Governor in the
“Gujarat Govermment Gazeite” on the Ist April, 1982).

An Act further to amend the Bombay Motor Vehicles (Taxation of Passengers)
Act, 1968,

Tt is hereby enacted in the Thirty-third Year of the Republic of India as
follows :—

1. (J) This Act may be called the Bombay Motor Vehicles (Taxation of Shor ti
Passengers) {Gujarat Amendment) Act, 1982.

(bmmenee-
ment.
(2) Tt shall come into force on such date as the State (Rovernment may, by

notification in the Official Gazette, appoint,

19-1
IV—=Fxtra—19



A mendment
af gestion 2

of Bon,
LXVI
1958,

of

19-2 GUJARAT GOVERNMEXNT GAZETTRE, KX, 1-4-82 [PART 1V

2. In the Bombay Motor Velicles (Taxation of Passengers) Act, 1058, in
sagtion 2,—

{I) for clause (), tho following clause shall be substituted, namely : -

“{4) ‘operator’ means any person whose name is entered mn the permit
as the holder thereof and where stage earriage is used or caused or allowed
to be used without a permit includes o person in whose name that vehicle
is repistered under the Motor Vehicles Act, 1939, or any person having the
possession or control of such vehicle; and ‘to operate’ shall be construed
accordingly;”;

(2) i clause {7} the words “or other omnibus’ shall be deleted.
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Acts of the Gﬁjarat Legislature and Ordinances promulgated
and Regulations made by the Governor. '

The following Act of the Gujarat Legislature, having been assented to by
the Governor on the 29" March, 2003 is hereby published for general
information.

V. M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Patliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 2003.

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazelte®, on the 315t March, 2003).

AN ACT

further to amend the Bombay Motor Vehicles (Taxation of Passengers) i
Act, 1958

It is hereby enacted in the Fifty-fourth Year of the Republic of India as
follows .—

1. I This Act may be called the Bombay Motor Vehicles (Taxation of  Short sitle and
Passengers) (Gujarat Amendment) Act, 2003. : commencement

2) it shall come into force at once.

_ Bom’.-LX‘i-fll 2. 1n the Bombay Motor Vehicles (Taxation of Passengers) Act, 1958 (hereinafter Amendment

of 1958 referred to as "the principal Act”), in section 2, in clauses (4), (6), (7) and (10), for the  ¢f section 2 a
TV of 1939 words and figures "the Motor Vehicles Act, 1939" wherever they occur, the words and m;‘sml

S0 of 1988° - figures "the Motor Vehicles Act, 1988" shall be substituted.
IV OEx 17-} 12-1
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3 In the principal Act, in section 3, in sub-section (2), for the words “nearest ngya
paisz, fractions of half a naya paise and over being counted as one and less than half
being disregarded”, the words "nearest rupee, the fraction of a rupec not exceeding
fifty paise shall be ignored and the fraction of a rupee exceeding fifty paise shall be
taken as a rupee” shall be substituted. .~

4. Inthe ptincipal Act, in section 14, in sub-section (2), for the words and figures

"Code of Criminal Procedure, 1898", the words and figures "Code of Criminal Procedure,
1973" shall be substituted. “
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